‘ | TEM NO 15 COURT NO. 10 SECTI ON Xl

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

PETI TION(S) FOR SPECI AL LEAVE TO APPEAL (CO)...... cC NO(S) .
7818- 7819/ 2014

(AR SI NG OUT OF | MPUGNED FI NAL JUDGVENT AND ORDER DATED 04/07/2011
IN WP NO. 20270/ 1990 AND DATED 11/10/2013 IN RA NO. 220755/2011 IN
WP NO. 20270/ 1990 PASSED BY THE HI GH COURT OF JUDI CATURE AT

ALLAHABAD)

HARI SHANKAR RAI Petitioner(s)
VERSUS

STATE OF U.P & ORS Respondent ( s)

(WTH APPLN. (S) FOR C/ DELAY I N FILING SLP AND OFFI CE REPORT)

Date : 08/10/2014 These petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE RANJAN GOGO
HON BLE MR JUSTI CE R K. AGRAVAL
For Petitioner(s) M. Gourab Banerji, Sr. Adv.
M. Devendra Singh, Adv.
M . Anant K. Vatsya, Adv.
Vs Charu Anbwani, Adv.

For Respondent (s)

UPON hearing the counsel the Court nmade the follow ng
ORDER

Heard | earned counsel for the petitioner and perused
the relevant material.

Del ay condoned.

| ssue noti ce.

Status quo with regard to possession, as on today,

shall be maintained until further orders.

[ VI NOD LAKHI NA] [ ASHA SONI]
Signature Not Verified
Digitally signed by
Vi nod Lakhi na
Date: 2014.10.09 COURT MASTER COURT MASTER

16:16: 25 I ST
Reason:



